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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL, JATPUR BENCH, JAIPUR.,

* k%

Date of Decision: 4 .4.2000
oA 188/97

Nars ingh Narain Sharma s/o Late Shri Bal Krishan Lal r/o
Mohalla Topil Nand Bhawan, House No0.34/109, Bharatpur.
‘ ' ees Applicant .
V/S .
1. Union of India through Secretary, Ministry of

Te lecommunicat ion, Sanchar Bhawan, New Delhi.
2. General Manager Telecomminication (East), Jaipur.

3. Telecom District Engineer Bharatpur, Distt . Bharatpur.

« .. Respondents.

CORAM:

HON 'BLE MR JUSTICE B «3 -RAIKOTE, VICE CHAIRMAN
HON 'BLE MR N P NAWANI, ADMIN ISTRAT IVE MEMBER

For the Applicant ces MreM L «Ja in
For the Respondents ' .o ———
ORDER

(PER HON '3BLE MR ,JUSTICE R .3 .RATKOTE, VICE CHAIRMAN)

This application is filed for a direction direct ing
the respondents to declare crossing of Efficiency Bar to the
applicant w.e .fo« June, 1986, whereas the applicant has been
allowed to cross the E.B. only we.f. 1.10.89. It is further
stated that during this tﬁree years period i.e. from June, 36
£o 1.10.89 the applicaht should have been allowed to© x®x Cross
the E.B.

2. It is not in dispute that an inguiry was pending against
the applicant during that period and ultimately the applicant
was imposed a punishment of censure vide order dated 31.3.89
(Annexure A/9). Immediately thereafter it was x declared

that the applicant has crossed the E.B. On 1.10.89. The short
grievance Of the applicant is that he should have been
declared to cross the E.B. even during the perid@d June, 86

to 1.10.89. In our view, the applicant was not entitled to
xreRsxkRE such an order from the department_ as if he has
crossed the E.B. during that period since the fact remains
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on record that the departmental proceedings were pending
against him particularly in view of the gravity of the charge
that he was putting trunk calls without making entry in the
ticket. Ultimately, the departmental proceedings, as admitted
by the applicant himself, ended with the punishment of censurs.
It is not d isputéd that censure also 1|s a punishment and a
lenient view was taken since the appl:j;cant was suffering from
Asthama. Having regard to these ci,rcﬁmstances, the applicant is
not entitled to any' relief at the hands of this Tribunal.
Accordingly, we pass the order as under :=-

The Original Application is dismissed at the stage of
admiss ion. _ o
ds N
(N .P .NAWAN I) | f (B .S .RA IKOTE )
MEMBER (A) - : . VICE CHAIRMAN



